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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHMA AD _BENCH

Review Application No. 5/2 of 1994
In
Original Application No., 274 of 1993

Chander 5ingh ssidiss Applicant

Versus

Union of India

and Othersg EREEREE Respondents

Hon'ble fMr. Mahara] Din, Member (3J)_

The instant review application has been
preferred under Rule 17(111) of the Central Adminis-
trative Tribunél(Prucadure) Rules, 1987 and under
Sec.22(f) of the administrative Tribunmal Act 1986
seeking revieu of the judgment dated 05.7.93 by

shich 0.A.No. 274/93 was dismissed.,

As provided by Rule 17(111) of Central
Administrative Tribunal (Procedure ) Rules 1987 the
Tribunal possesaes the same pouers of revieu as are
vested in a civil court while trying a-ciuil suit.
As paf the provisions of Order XLVII, Rule 1 of the
Code of Civil prncadufe, a dacisiun/judgment/urder
can be reviewed 3

(i) if it suffers from an errorl apparent on
the face =+ of the record j OF

(ii) is liable to be reviswed on account of 0is=
covery df any neu material or gvidence which
was not within the knowledge of the party or
could not be produced by him at the time the
judgment was made, despite due diligence ; OT

(iii) Ffor any other sufficient reason, construed to

mean "analogous reason'.
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1 have gone througﬁ the revieuw appli-

: \
by . cation and find that it is not covered by any of
: W the afnraaaid~pruuisiuns. 1 also do not find any
;;;ff.'  | uthar-"auf(iciéﬂt“raaaon" justifying revieu of the
:fii SR judgmani. Cnnsaquéntly, tha-rauiaﬁ application
_h{ . - '__'. e i - : A
L e merits rejection and the same 1is hereby rejected
i; 1 F ~ as also barred by limitation.
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